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FULL COURT CONDOLENCE MEETING IN CHIEF JUSTICE’S COURT ON 29.07.2011 AT 3.45 P.M TO MOURN THE SAD DEMISE OF JUSTICE MAHESH PRASAD MEHROTRA, A FORMER JUDGE OF THIS COURT, LATE DAYA SHANKAR TEWARI AND LATE KESHAVENDRA KUMAR SINGH CHAUHAN,  ADVOCATES OF THIS COURT .

……………..

My esteemed colleagues, Government Advocates, members of the Bar and Registry: We have been assembling here to remember departed members of the Bench and Bar. Today is more poignant as I preside over the function for the last time as Chief Justice of the Court.  
“He who has gone, so we but cherish his memory, abides with us, more potent, nay, more present than the living man” – Antoine de Saint – Exupery 

We have assembled here to mourn the sad demise of Justice M.P. Mehrotra, a former Judge of this Court, Mr. Daya Shankar Tewari, and Mr. Keshavendra Kumar Singh, advocates of this Court. .  
 Late Justice Mehrotra was born on 10th August 1922 in district Sitapur. His father, who was a famous lawyer, died when he was about six years old. His maternal grand-father Rajarshi Purushottam Das Tandon brought him to Allahabad where he got his education. After completing his brilliant academic career in the Allahabad University, he joined legal profession in the year 1945 and started practicing in the district courts at Kanpur. Later on, in 1960, he shifted his practice to this Court. He soon made a mark on civil, writ and Tax matters. His varied experience was recognized and he was elevated as Additional Judge of this Court on 6th August 1973 and permanent Judge from 14th April 1975. He retired on 10th August 1984. 

In his judicial journey, Justice Mehrotra passed several path breaking judgments in civil, constitutional, Tax, Company, Ceiling, Election and numerous other matters which were expressed in lucid language and style and settled the legal position on a number of ticklish issues. Law journals bear testimony of his deep knowledge of Law and Jurisprudence. He was author of a Book “The URBAN LAND (CEILING & REGULATION) ACT, 1976 –a Commentary”. He was associated with many educational institutions and other social organizations and remained active after his retirement. 
Justice Mehrotra was not keeping well for the last about a year. He died on 1st May 2011 leaving behind sons, grandsons and a granddaughter.  

Death is sad at any age and in all circumstances. However, one gets solace to know that he had performed all his social obligations. All his sons are well placed in life. His eldest son, Justice S.P. Mehrotra is a sitting Judge of this Court. His second son, Shri Satya Vrat Mehrotra is a Member in the Income Tax Tribunal and the third, Mr. Anil Mehrotra is a practicing advocate of this Court. Two of his grand-sons are also practicing advocates of this Court. 

                          -----------------------      

Late Daya Shankar Tiwari was born on 26th November 1927 at Pratapgarh district. After completing his schooling, he graduated from Allahabad University. He obtained his LL.B. degree from the same University and thereafter started his career as a pleader in district courts at Allahabad. In 1956 he was enrolled as an Advocate in Allahabad High Court and joined the chamber of Late Sri S.N. Mulla, a famous lawyer of this Court and within a short span of time, he made rapid strides in his career and made a mark in criminal matters. He was quite a senior advocate having put in more than 50 years of legal practice on the criminal side.   
  He expired on 17th June 2011, leaving behind his widow and a son and two daughters. 
                         ------------------------

We have come to know that Mr. Kershavendra Kumar Singh Chauhan who was a practicing advocate of this Court has also passed away on 27th July 2011 at AIMS, New Delhi. In his death, legal profession has lost an Advocate committed to the profession.

"The call of death is a call of love.  Death can be sweet if we answer it in the affirmative, if we accept it as one of the great eternal forms of life and transformation."  Herman Hesse
We express our heart-felt condolences to the members of the bereaved families and pray to the Almighty that He may grant eternal peace to the departed souls and give solace and strength to the members of the bereaved families to bear this irreparable loss.

                            ---------------------

 We will now stand in silence for two minutes to pay our homage to the departed souls.

                          ------------------------
As a mark of respect to the departed souls, the judicial work of the Court for the rest of the day shall remain suspended.

                                                                                   (F.I. Rebello)

 Dated: July 29, 2011                                                   Chief Justice 

